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UPON hearing the counsel the Court made the following
ORDER

IA 125597/2023, in Civil Appeal No(s). 7636-7637/2022

1. It is submitted on behalf of the applicants that due to
pendency of C.A. Nos. 7636-7637 of 2022 before this Court, the
High Court has deferred the hearing of Writ Petition (C) No.
5426 of 2023.

2. It is submitted that the issue pending before this Court
is only with regard to the seats to be filled from the general
category and not from the minority category.

3. A clarification is, therefore, sought that the High Court
can proceed with the hearing of the matter with regard to the
admission from the minority category.

4. Mr. Vikramjit Banerjee, 1learned Additional Solicitor
General appearing on behalf of the respondent(s) submits that
though in the present appeal(s), there are certain issues
pending with regard to the admission from minority category
also, there should be no impediment for the High Court to
proceed further with the hearing of the petition pending
before it.

5. In that view of the matter, we clarify that the High
Court would be at liberty to proceed further with the hearing
of the writ petition pertaining to the admission from minority
category.

6. Needless to state that since the matter pertains to
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admission for the present academic year, the High Court would
consider the same with requisite urgency.

7. Needless to further state that we have not touched upon
the merits of the matter and all issues are kept open.

8. The application is disposed of accordingly.

(DEEPAK SINGH) (ANJU KAPOOR)
COURT MASTER (SH) COURT MASTER (NSH)
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